-~

o 2sfes

Notes of the Registry

Orders of the Tribunal
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Qrder dated 7.,4.85
By filing a Memd., Mr.Sk.Zafurullah,Ld.Advecate

C

for the applicant sulmits that the applicant is
net interested in the gas€ fer pressing this
applicapbten and has prayed for permission te
withdraw the 0.4,

Having heard the Ld.Advecate for the ai:»plicant
and having perused the Memo, permission is granted
and the O,A, is qisp@sed ef as withdrawn,

-ch%d

Vi

)

{

|-
g\b\

Te, oF 3, U, 0%

e=p S o nad
2 o—uf/r e}

a
[

AU

,ﬁ’w_ Pt Covnded.
£

—




